
U 
CENTRAL ADMIISTTIVTRIBUNA 

GUWAHATI BEN 
GuwAEATI-05 

(DESTRUCTION OF RECORD RULES,1990) 

4 • C') 

INDEX 
No.. 

RAMP  !o ........ ....  .•• 

E . I I lvi .P !'o . . . ............... ........ 

1 . crders Sheet. 	 ti'. . . . ......... Pg ...... .ri.. ............     to. . ..' 

Judgment! Order dtd. .$? 1(Q.(4/2.' .... Pg. 	Ai'.'t6. t. .. . 

Judgment & Order dtd...................Received from H.C/Supreme Court 

. 	 ................................. Pg ..... 	...... .. to....i..L-..,......... 

E.P/l1.P ....................... .......................... .Eg 	.................... to............... 

R.i/C.P .................................. . ............... Pg. ....................... to ........ ..........  

W.S ........................ . ......... . . t\ 	...............Pg........................ to..........  

Rejoinder ............................ .................. Ig..  .................. . ... to....................  

Repl)r.............. .................... .................. Pg ...................  .... to 

Any other l'apers ................................... 1'g ..... ............. ...... 

11':'.lv1exnio ofilDearance............ ........ 

P.dditional 	.............................................. 	. . 

Vlritten Arguments ................... .................................................... . .........  

.Aniiendernent Reply by Respoic1enits ............................ ...................... 

Amendment Reply filed by the Applicant ............ .................................. 

Counter Repl)r ........................ ........... ................ ............... .........................  



FO1 No04 
(Si' RULE 1-:21 

CENT RIJ iUMINI5T 
hT lyE TV)L 

GUi1-LT1 BENCH 

Org , cspp. /M i.S. P. 	
7L 	 • • • • • • . . • . . 	

' 	

.. . .. . ....... 

 

- 	
in 0.00• 	

• •# 	• 	•• 
1-t 

 

Nar oftPi4 1 flt(* " '  

Narneof the 	sD0flt() 

dvocat e for th hlicant . 

Counsel for t-h 	
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I 	1 
21.70 04. 	Present: 1iOn:bj e Mr.KV, Sachjdanandn., 

Judicial Menber 1  
:.. 	 Won'b1,e Mr,K..J.rahladan, Administrative 

i icd4c 	•- 	.' -' 	 - 	 - 

dpos.iJ, 

The applicant is presently wor5Ung as 
.................... 	

unier gineer(civi1) at Dudnoi dnder 

the acbajnjstratjve control of Executive 
• . L). 

	

	 Engineer 1  C.W.C. Middle Bra1*naputra Divi- 
- sion,Guwahatj. The applicant is aggrieved 

'-- 

- 

• 	 •.•.j I 	 ., 

- 	 I 

JE was transferred and posted at Guwahat 

before ctnpletion of 1 year duration at 

shillong. But the applicant has cnples 

\ted two years service. But the name of 

~the applicant was not considered for 

/ choice station posting. It is further 
stated that the wife of the applicant 
is working under the Senior Superinten-
dent Guwahati Division, Guwahati. The 
applicant has got 1(ono) son and one 
daughter of the applicant is reading in 

4ass VIII. The grievance of the appli 

m t  Is that the Traitafer pbl.tcy lnne... 

xure 9 dated 12.6.1997 has not been 
followed in the case of the applicant 
issued by the Government of India. 

contd'. 
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'V 
0.?. 141 of 2004 	

V 

21.104. 	Heard MrM..C}ianda learned cäul 

-1. - 

* 	. 

for the èpplicant and Mr..39C.Pathak, 
leared ?ddl..C..G.S.C* tor the Respon.' 
dents. 

The learned counsel for t he 
applicant further stated that one pose 
of Junior Engineer is lying vacant at 
GDS WQ site .'Sonapur. Applicant submi'. 
tted. . representations but the same has 
not yet been 4tsposed of.. Since there 
is existing vacant Lost of Junior 
Engineer at Sonapur, in view of the 

instructions contained in Anneire 9 
Menorandum dated 12.607 it would be 
appropriate for the ends of justice 

to pass direction upon the respondents 
V 

 to consider the case of the applicant, 
for chOice posting. In the light of 
the instructions contáined instated 
above. Accordingly we direct the 
respondent No.1 and other competent 
atthority. to consider the case of the 
applicant by passing a appropriate 
order, within a<period of two months 

V 
from the date of receipt of this 
order. 

Application is dis sed of. 
No costs.. 	 V 

Member(A) 	 Menbet(J) 
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N THE CENTRDMIf'B5ThT1V TRII3UNAL 

O. No, 	 /2004 

Sri Swapan Bhattacharjee, 

Union of India & Ors, 

I,TST OF DATES A1\TE) SYNOPSIS OF THE APPLICATION 

03, 11, l977 Appl man L. 	i'as i ri 111 ally appoi.n Led as 

bupervisor (Ci.iil) 	in 	the daar Lmen L of 

o.n L ro i )a'. to r Comvd1ss ion 	eubsequen Lly the 

said post c 	S UPE cv iso r kISS. re.dee iqna Led as 

Jun±oc Engineer (Civil) 

Go'/ L. of India. Ministry of Pars onnel • Public 

driavance Pension iSSUbd 0. N for choice 

:5 La Lion of poe Li nq of husband and oi fe at the 

eaffle a La Lion 

Govt., of India. Ministry of Personnel, Public 

C ri ova nce C Pensio r' issued 0 . N for pus t. i nq of 

husband vflfe at same a La Lion of. Cnnexu. re-C) 

c2 pp l icant. 	vjas 	L rai...for r e dl 	end posted 	a L 

DLdnoi, GDS C MO Site. 

03,04.1986- 

12,06,1997- 

June. 2002- 

20.02.2003- 

06 01. 2004- 

22.02.2004- 

:pl inert. submitted ....eproeenLaL.iri addressed 

to Chief Ennee.r, C.MC. 3Jiillo .. ...oraying 

lor his iranefer and posting a L Cuiahati 

ApplicanL submitted option for 	statics 

poati no addrsaod Lu 	I.-If 	 cg  lb..... 0 

(Pnr'e:..0 re-2. S e ")') 

Sucari ri:,endin 	i'H n I f -  i e e r 	oci"d. ) informed the 

-ai 	 f der' 	B&BB 

Cs ie aLl is ''sot possible L.!ndec'edc'iin 	I a t i v'e 

(Cnnexu i' e-' 3) 



pp1 ioan t subm i tt:e.d a detail rep resen Lation 

add reseed to CE • CWC , Shi 1 1on p ray i up o r 

his 

 

C- ransfer at Gurahat.i 	(Onne.xure-5) 

Urrder Secretary. Govt. of India issued a list 

of transfer and os Ling of JE, the case of,  

the app? iran L 3.5 no L. considered in the said 

order, . (nne><u re- 10) 

Sri P. Srinivasan, JE, tas transferred and 

poe ted at Gukiaha Li flrOffl Shi 1 long evn be pore 

completion of 1 year duration at Shijiong, 

(Dnie>ure-4) 
E>cecu five Enpi nee r vi de his le Lte. r da Led 

26 .04 04 re Lu med the representa Lion of the 

applicant dated 05.04 , 04 i'iI. thou t f,o r11\ia rdi ng 

the same; Lc t h e hiaher authority. (gnnexu re-6 ) 

04.2004 

052004- 

I o. 06, 2004- 

/26.04.2004- 

	

2.04. 2004- 	SE (Coord,), 3hil1onc retu med the advance 

copy of the rep resen La L. i (D rl dated 08.. 04 04, 

h ic: h eas sent by the app? i c.i. n 1:. addressed to 

the Chief Engineer, Shillona. (nrieure-- 7) 

	

07,05.2004- 	App 1 icent. submitted another rep resen La Lion 

addflessed to the C. C. Shi 1 lona. (1­1 r1exu re-8) 

	

15.05.2004- 	E.ecu Live 	Engineer 	forr'jarded 	the 

epre sen La Lion of thea ppl ic;arrL . (Anne>cu re-B) 

	

i.05.2004- 	Govt. of India • CNC • Neri Del hi issced a long 

list of transFer and posting but the name of 

the applicant. as not considered i ,clr choice 

ste tic' npoe Li np. ( C n nexu re- 10 ) 

flç( this Original A pplic.c..tion. 

P R A Y E R S 

LiLiQUf4 fl LQL 

Under- 	the far; te 	and ci r rums Lances s La tad. above, 	t.h 

app? 	L..en 1  humbly p r aye the L 	Y o u r 	Lu rdshi oa be plabsed 	to 

j L 	hi ' 	.................... - rj 	LUI 
., 	.- ..................... c 	wi 	Cu 	UhL uLu' I._..... t........ u 	Liiu 

arid 	issue no Lice 	to 	Lhe 	re:;pondents to 	hoe cause as 	to 



1 

to 

ehy 	:.he 	relie.C(s) 	souht for , 	in 	this 	applicai:.ion 	shall 

not 	be 	gran ted 	and on 	perusal 	of 	the 	records 	and 	after 

hearing 	the 	parties on 	the 	cause 	or 	causer 	that 	may be 

oerT 	be please d 	tog rant 	the 	fol lo.vri n 	r el laf (a) 

The L 	the 	Hon ble Tribunal 	be 	pleased 	to 	di rec t the 

respondents 	to 	consider the 	case 	of 	the 	applicant f o r 

pos Li nq 	e 1 t her 	a L Guwahati 	on compass ioxate 	a ron nd on 

prio'i. ry 	hasi 	as Run 	i ct.rucc1on con cameo 	in eovt. of 

:ndie 	:1'. 	G.M 	dated 12.06.. 1997 ',cnd 	fur ther be 	pleased to 

direct 	the 	reepc:ndents 	to 	revie'a 	the 	existing 	t 'ansfer 

andposting 	orders issued 	recently 	in 	JC 	in the 

cadre 	of 	Junior Ennineer 	le.''el 	kihich 	are 	yet. 	to be 

. nip I ama n ted 

I 	H 4 ' 

ii 

Cos La of the app]. ice tion. 

Any other relief (c') to ehic:h the applicant i .. n titled 

as 	a Harr ble Tribunal may deem fi L and proper 

interim order,  rayed for, 

ring pendency of this application, the applicant 

prays for the folloeing relief 

That the Honble Tribunal be pleased to dbserve t}at 

iue.ndenc'v of this application shall not be a be rfor the 

cespondenis to conside ...........t.rar...der and posting of the 

applicant at his place of (:.hoice  I e. at Gueehe ti/ 

:r)it,i.i)rJ t 
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IN THE CENTRAL AD1ISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

ii tie. of the case 	 0. A, No ___12004 

Shri Swapan Bhattacharjee. 	 tppiicant 
- Versus 

Union of India & Others 	 Respondemts  
INDEX 

I St. 	No, Annexure 	 Particuiar:. Page No 

01. jApplicatiorl 1'20 

02. '-'--" 	Verification -21" 

03. 1 	Copy of 	the representation -- 2-2 - 

dai:.ed 	2002..02, 

04. 2 	Copy of the letter dated 

(Series) 	06.01 .04 alonnviith option. 

05. 3 	Copy of 	the let tar dated - 2C 
no 	(' 4 

4 Copy of the letter 	dated 	- 

0706,04. . 	 . 	
. 

3 Copy of the represantaLi..on 	- 

do ted 00 04 , 04. 

03. C o p y of the lett.er, 	dated 	3 	- 
26.0404, 

09. 	7 CopY of the Jet tar 	do ted  

1 23 . 04.04. 
10 	S . Copy of the repesentotion 	33 	3 

(Series) dated 07, 0504 and 	foreedino 

letter doted 1505 .04, 

9 Copy of 	the OM dated 1206,97 	35' - 3C 
10 - Copy of the order 	doted 	- 

26,0504_ ; 

Fi1eibv 

Date: p4,. 	1-' Advocato 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(n 	ppl ice Lion under Section 19 of the idrninis Lra Live 

tribun:le. cL. 1985) 

0. c. No. /2004 

EfIETWEEN 

hr'i SJapan She 1:. Lachare, 

unior Engineer 

$/o Late N ripendre Kumar B hat. Lac:har:jee. 

J.:udno1 , 	DS & tJQ Si La 

Die:t"Goalpara. 

1. 	The. U n i o n of India, 

Rep resented by the Chei rman 

Central LJa La r Ccnimission, 

Coy L. of Indu 

b halAlan 

K. Pu rem, Nevi Del hi 110 066. 

. 	)r.LCf Engineei (B&EiB) 

\V
SFiiIloiig. 

Maranaths Pohkesh 

0'- Ryn:jah 

Shi llong' 793 006. 

3. 	ff..5 Suresh Chandra, 

Superi ntenden L Engineer (Coord) 

, Shi.11ong. 

Mereii 

ynjah. 



Shi I long" 793 006 

4 	1rin L.e. nd€n L. Err;i 

100. C,N,'fl.. G UiAiaha Li' 14, 

5. 	The Under SecreLar,' Eet.L IV 

Government of Iirdia 

0 37,

Central Na tar Commission, 

• Se\ia B haua i 

9K. Puram, 

Ne Del hi 1 10066. 

I i 'a Ln 	ner 

Ce n a 1 Ia La i CounT! I asic n 

Middle B rehamepu C. a Division 

C N , C , Comp 1 e< • Behind dabe 'i GLuS Stand 

Gauhati Un_ve'iLy 

Li" 751014 • 

7. 	Shri R. Dr in ivasai',, 

Junlo 3n I nee r', 

r, • r&dB • 2, , 	ni ilong 

cla(ar'ati'a' 	'ohkesn 

P 0W' -  Rynjah 

Shil lonq 793 006, 

Rondents,. 

DETAILS OF THE APPLICATIDli 

1. 	Particulars of order(s) against which this a.. 1_ja'n 

is made, 

hie applIcation is made pra/ilo For a dj. e.tion upon 

the 	rae pondenLe 	For 	consider', Lion of 	L. r,  a. n, s f e r 	nd 

2 



. 	
: 

: 	 S 	 3 

pcLirig •if the apiirant either -  at, Guahati or' Delhi in • 
, . 	

Lhe i.g••L of Offic MeFTIOrndUFn d Led 03 04 . 986 as 'ei 1 

S 
dtE. 1206 1997 1SUed by the Gov . of [ndI. 	

: 

I 2. 	Jurisdiction of t.he TribUnal.. 

•The appiicant•, de.ciar 	that.the SUbeCL mter u ft h. 

:apo1ic,i.ion is vie]) k'ithin the 	urisdi c.tion oft his 

Honhie Tribunal, 

3 	Limitation. 

The applicant further declar - E.s that this api ic tion is 

filed iithin the limitation. preehr had unde section2i 

f thc Hrnin Lroi ' 1 i'ni 'L l9 

4. 	Eacts of the Case. 

4.1 That the applica nt is a citizen of India and 

is entitled to all 	the riqhts 	protetions and 

privileces as quarantee.d under the ConstI tution of 

India, 	. 	. 	
. 

4,2 That. your applicant is presently uorkinq F as J u n i o r 

	

- 	 -5--.. 	 --5-... 

re r 	 '±1) 	L D Jnoi 	nd 	t b 	Hii ni s t 	i 

control 	of 	Execui:.ive 	Enqinee r 	C. N. 0., 	Middle 
S 	 ------ . - --- 	 . 	 S 

Bratiaimiputra Division, Putjahat J.. . . 
............. 

3 T ha f, 	you r 	ap p 1 ±_a r,i 	u s 	i ni 	12 y 	a p oni n td 

(Civil) in the department of Central Water 

-Commission under N.E Reciion on 03.11.1977. Subseauently 

e. dai d pos t of 	rv io r tas. redes i qna tee, as Junior 

Enqineer (C:ivil), Be it stated that the. 	fe of 	 . . 
S 
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.4 

\\ 

	

. 	 . 	
4 

. 	 fr . 	. 

	

pp1ic;an•L is a1z,o a CEflLF81 Govt .s 3r.int 1'orkinç jn 	•:• 

P o s tal dea r Lmen1:. u nde r S rio r Su r I ntendent. 

Gukaha•ti. Diiiior .. Gu&ahati . 	apç1iL . nt. f - as qo t 1 	.. 

i 	 . 

( re  ) son ar•d 1 (one) CaUqttei , son of Le app]. i- nt is 

pr'OSSCU tii1 	 L'u. 	s t. Ns1JDeU 'ince J u 1 Y. 	. 
- 

20CL3 	I ti daugte. r al Lhe appi Ic nt Miss Sa LI lekha 

E,hat.I:.achar:Lse.  isreadiIç) inClass VI.I iii CE S. E 

That you r' ariic::art 	,iss transfrI id ar'd pos ted to • 

DudnbI i:ri the mon L.h of June • 20022 . The. • pp1icnt being 

a loyal. Got 	servant carried oril:. t.he 	order and 

repor Led for duty from L. 	 office of Sup.rinte ndent 

Enoi neer • HOC • C. H C. Gu'jaha 'Li i nspi te of t. rernendous 

domestic problems .eith the anticipation 	LhaL on 

completion of 2y re. of Lenu re Lhe ca$e o 	the e a  

aaplicant ril 1 he cdnsiderad sympaLheLibelly for 

Lu rther pOSt.1 rq at. Gueahsti or at Delhi. 

ti 

That. it is 	.at.ed that: the appiic.ai. submit Led a 

r e.present.atioi on 20.02,2003. addresSed to . Lhe Chief 

Endineer, C. H .0 Shillono. In the s a i d reppesenLaLion 

the applicant interal is stated Lhat ab Lh eleva n 

point of litTle his son eas a •s t.uden L of Comme.ce s t ream 

of. C P. S B a n d readi rig at Class XII S Lends rd at 

GLr t. rahsi and his only daughter ujho is reading under 

C. SSE bourse at GuviahaLi Moreover, it; is pint.ad out 

in the said re p  resen ta Lion the L the 	i f 	of the 

applicant i;; also a Can L. ral Godt. employee ar rvi rig 

GLRrhati • eho is 	di abe Lic paLien :.. Thea pl icant in 

Utis reprasenta Lion also pointed out Lha L t14efe is no 

; 



C B S E Scho':d at Dudnal and i 	surI 	. compel ii nq 

ci rCLJm$taflC:eS the 	pp1 ±cn L. p rayed  fo • h i s fu r'Lhe r 

pos Li ng • L Guiia h a L I 	i 1:.h ie • u ride r Laki q not to c]auII1 	' 

iT( and the tra n s f e r- may be tr - et.ed as 0 vj n rquest 	. . 

transfer 	TIe 	1C:arlt • caine 	to 	learn 	that. 	his 	• 

rep ro en ta Lion ro I: forNa rded L.o L1e (:hif Encji nee r 

for cons ide ration as desi red by the appl 1 da nt by the 

of floe of, t h e SE • HOC • 0. W C, Gu'.iah:ti.. IL, aippears  that 

SE HOC. CtC, Gu&\'ahati h a s relied pn the theory 	no 

artic n is also en ac:tiort' in not forardin 	his 

rapresenta Lion Lth 	hiçher an thority It ehoi'is t h a t 

SE HOC. 00, Gu.'Jahati d i d not. have any i o t of concern 

:ebou I:. 	the 	I ncon..'eniences 	faced 	by 	i:.he 	present 

cOpy of the representation d a t e d 20 02, 2002 is 

enclosed hereto for the perusal of irt he Hon ble 

T r i b u n a A nIieXUreL 

That. your 	applicant 	as per 	instruc ticn of 	the 

epar tment submitted his: op•L'ic for choce station 

posti no ei the.r at G.u'jahati or Del hi addressd te C h i e f 

Enineer. C. H .0 (B&BB). Shillonq on 06. c.I .2004 for 

conside ration mor8 or less on the same n rouHd api tated 
11 

earliet. Beit stated thai:.at the time of submission of 

his option on 06.01. 2004 the only son of t:.hb applicant 

as shi.f ted to Deli'i tof acili tate his hiqher educe Lion 

in Commerce stream, i:.here fore he has 	ivn his 

choice for. poe ting at. Delhi to enable him to look after 

his son ,jho iestudyinq at Delhi and also i,;i th the 

- 
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in tent.ion to minimize/ reduction of expenditure of three 

estabi ishmen r. 

Cop'v of the Ic L ter da ted 06.01 .2004 al nii tht.he. 

copy of option are enclosed he re to for the perusal 

of the Hunhle Tribune], as nnxure-2 (Series), 

4.7 That moe L surprisingly Superintendent. Engineer (Coord) 

olf ice of the Chic I Engineer B&BB0 vide dAs let tar 

bearLng No. 1/4(E)/20038B8/E2 24 dated 20022004 

in formed the applicant, through Execu tive Eni near, 

Middle Erehemeputre Division, Guaheti that As posting 

under B& BE is no t possible under adminis tr a tive 

reason, ho'ever his case was sent to HO, Office, New  

Delhi without any specific recommendation for 

consideration of his posting at New Delhi. Hoiiever on 

eceipt of the letter dated 20022004 the applicant 

felt that his case for choice station posting was not 

going to he conside red Favour ably 

copy of the let te. r dated 20 .02. 2004 is enclosed 

hereto for the perusal of the Hon'ble Tribunal as 

nnexu re-'3, 

4.8 That it is eta Led that the applicant being highly 

disappo:n ted for nonconsidera tion of his transfer and 

pus ting submi t ted a de. tai , rep resen La tion on 08,04. 2004 

dd'essed to Chief Engineer, C:j'j,C, Shillong, In the 

said represents tiun the eppl ican t eta. ted that. his 

possihili ties. of trans far at GuNaha ti has been turned 

do,'n on the alleged ground of administrative reason 

Ji thou L span, lying any specific reason for re,jec thin of 



\ 

. 	 . 	 7 

. 	i'•ds prayer-' of c'oice 	;t.ion at GL'J a 	Th 	applicani:. 

ca teço r ical 1 v men c i ored i n L he sai. ci rer: rese nta ti o it ha 

4 po ts of JUfl1(.) 	Enqineer ei t.he 	vcn t. dr • goirig to 

1 	\./c•anL by t: fl ftir:: 	reIevnt. por'tior of the • 

Io ni QUCtd beJo: 

L.io) 	By 	iOUfl1ber)ts 	on 	Lr -asfr 	f rorr 	• 

lv,010 
NE ragiü 	1 	 i 

Sukhdev Si no N. JE 	ih 6 actually 

	

) s F r- urn out s id e NE 	ion and 

as post at Gu;ahat.i S1 nce 1996 

oias tr referred f rom GUvahat5 tO 

(izi1'al in May 2 0 0: • on his reques 

in public interest in public 

I interest and immeoa]y acain 

transferred back to Guaha Li af car 

near about one year in 2003. 

2. ShrI G. Muthiyan JE (C) uho &as 

posted 

 

	

to 	iztAal on tr- rn'fer from 

outside NE repion in 2002, ias 

•:Oaif.flferrp.( to Guhati :after 

about one year of •service at iz'a1 

in 2003. It isto be 0rouçhL to 

your k i n d notice that ryprayer for 

t rar; te r to Gu\'aha ti sJas not. 

considered i ourably a 1c' tha t Lime 

Lhouqh 	there 	kias 	serious 

jdislocation in my family set up but 

none. of the above tt.oL officials 

ere tavI nq such be:ae tti Np problems 

In 
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like me and their spouses W ere not 

o v e (flee nt employees, 

It is ought to be mentioned here that 	hen SE 

( Coord) informed t h e applicant that his poe. ting at 

0 H h.at i not p'._',s,ibIehu tat the relevant time one 

poet of Junior Ergineei at. Guieehai:.i c1as. likely to fall 

vacant due to transfer of Shri C, Mu thiyari , JE ho h a d 

applied for his posting to his choice s La L.ion Che.nnai 

after completIon of his 2 years tenureal NE region and 

the SE (Coor(.J) mae mcli a,.iare about the said fact and 

n even then applicat s ce..e for choice eta Lion posting 

mae 	re,ec ted 	on 	the 	r ivolous 	round 	of 

administraLive reason ., But eurprieing]..y thereafter 

in the re.sul terit. vacenc.y of Jr. Engineer, mhich 

oc.c.0 rr,  ed in the month of June • 2004 one Sri. R. 

Sri iii vaear , mho was i nit. id lv posted in the Chief 

Enineer Off i c e • Shi 1 long on transfer f rum outside the 

N Region in the month of June/July, 2003 mae fu the r 

-ac-commooa ted a t Gdmeha Li even before comp le Lion of I 

year do ration at Shillong folioi1.iinq the off ice order 

bearing No. 1/4 ( F)/2C'OS"BBB/Vol'I 1/22i9'40 dated 

07 , Oe 2004 for the r .eei1 beet knomn to the r'e'eponden ts 

Union of -I ndia. In this connection it may further be. 

stated that Mr. Erinivasan apparently has no compelling 

circumstances. to represent for Cumahati rather, it mae 

at the ins Lance of some v .u ted ci role he has beei . 

brought from Shi 1 long to Guv;aha Li in order to deprive 

the legitimate claim of the trans fer end pc..t.ing of the 

present. eppl i c a n t mhic.h smacks of malaf i d e Be i t 

Gw\  

 5"'J u" 
.'.,-- 



stated that Shri R. Srinivasan who is accommodated a I:. 

G.i\Iahti e.i€n before compiLion of I year ser.Ice at. 

Shi 1 iotg has been ordered for pu ti nç a L Gu'aha Li with 

the rjie. intention 1:.o t.hroi,i uu L the case of the present 

, 	I 
 

...,, pplicant  f roni ccnsider. bion u tpo tin 	at. GUVJaha L. , 

. 	AIh1Ch \IOUid fur Li ar be eviden L f rom the Execu lye 

Engineer's letter bearing No.MBO/Gau / Miso-Return/2004/  

2365 dated 26,04.2004, whereby ti's repreerit atlon of 

the 'r 1  icon ted OS 04. 2004 has been re Lu med 

w thou t fo r',.a roll ng the same to the highs r au thor i ty 

a direction to the applicant to submit a simple: 

request for consideration of his poe Ling at Guwaha Li or,  

eselA!here,. It is pertinent to mention here that 

Execu l:.ive Enoireer has no ,urisdicLion under the law to 

returri t1"e representation of a subordinate c'fflcer, 

which was addressed, to the Chief Engineer C. NC, 

Shi ilong, $ei it stated i:.ha t Chef Enqi neer is the 

competent author ityf or internal transfer and posting 

within his :u risdic Lion, as such 1d Lhhoiding his 

r"epresen La Lion and subsequen tiy rstLr rnirq the same 

snacks of malof ide. In the rep r seen to Lion dated 

08.04.2004 there was no thing obeo tionahie, which 

war ran ted withholding of the same by the Execu Live 

Engineer and suheeque ii Li y me 1::.0 rn i nq the same 1.ri t.h a 

further instruction i:.osubmt a simple representation. 

Copy of the let tsr doLed 07.06.04, represen Lotion 

dated 03.04,04 and 0 copy of the is tte 	do Led 

26.04.04 are annexed hereto for the perusal of the 
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Honb1e 	TnIbuni 	as 	nnxure-4 	5 	and 	& 

	

re3pctiViy 	 . 

	

49 That i•I: is E Lat:.ed 	: SE (Cooid) . Shiiiorc vice his 

le Lter 	berinq 	No . • 1/4 	C E )/2CO3'BBB/6i7 . 	dated a  

	

04 2004 also returned : 
	

?3dV - c 	of 	- t 

repreenI:;a L . .ion dated CS . 04 . 04 ihich v.as 	ent by the 

•piicaL ddre.sed to t h e Chief Enc:ineer. 	hi1icrq It. 

is not undo re tood rrhe ther h- LIe r dated 23. 04 .04 t'he reby 

the advance rop o Lhe J e 3 08 04 04 

;as r- e turned to the appi ice nt. ji th the a p p roval of the. 

Chief Engineer- i  CNC, Shil long or not bu t it. appears 

from a mere readino of Ithe letter dated 230404 that 

the representation \as retjrned by the SE (öoord.) 'ith 

the vievj of t h e intention to restrain the oase of the 

applicant for consideration of posting al: uNahat.i. It. 

is per tinent to mention here that there is no specific 

mandate. in the Rule.wl hich prevents the eo\.t servani:. 

mm sendi no advance copy to the higher au tbori ty - 

copy of the letter dated 23.04.04 jis enclosed 

hereto for the perusal of the Honble 'Tribune], as 

Annexure-"7., 

4.10 That your applicant in ::omplianc.e 'jith the di rection 

con t:.ai ned in the let. to r dated 2$ 04 04 isdued by the 

t.ive Enqi neer • MED • C. N. C, Guaha ti suhmi tIed a 

further representa tion on 07.05 2004 addresed to Chief 

Engineer,, C N , C, Sh illo nq through p ropd r channel, 

hoNeve 	the 	said 	rep resenta. Lion 	dated 	07 05,04 

f o ru'd rded 	bythe 	ExcU ti ye 	Enqi nee r 	to 	t 

uc 
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dupari nt.endino Engineer, HOC, CNC. Guahati viith the 

stipulation that in t h e event of coreider-ation of the 

requee t of the appl loan L for transfer -  and poe tin a 

suitable subs. ti •tu Le jou ld be regu i red in his place But 

so far the knoiedue of the applicant coca the t the 

said repr- gsentationis still pending Imith the SE • HOC. 

C. N C • Guaha Li rhe rees. SE. GU[Jahati has no 

urisdict.:on to i thhold the. rep resen La Lion of a 

aubordi nai:;.e officer for considera Lion . of his 'Lie ......fer 

and posting in his choice station. Therefore 

ac Lion/maci ion ol .. he SE, HOC • C. N. C is con Lrary to 

the established procedure of lae, In this connection it 

stated that as ps r the. prevailing rui.e of the 

Govt. of India vrhen a representation is m a d e by a Govt. 

employee . for redressal of his grievances the same must. 

be. c.o ....eider- ed and disposed of Al thin a s La'Lutor-y period 

of 30 days from the date u ..F receipt of the 

represel.....ation by ihe 	 authority, But i ..... he 

..Lne t a n . 	he Si 	HOtS, '......., 	u[.uehati vthheld the 

representation of 	 icanL .. or undisclosed reason. 

Cooies 	the rep resente Lion dated 07 05, 04 and 

f ore rUing le Lter de ted 15 05 '04 are enclose.d 

here Lof or perusal of the Hon ble Tribunal 

H 	 Annexure- 8 (Series). 

4.11 The I:. i. t is ate ted that the. U rider Secretary to the Go'..' t. 

of India, C'LC, New Delhi vide his ofic:e order 

bearing 	No. 	i/4( F )/200.3BB1`3/Vo1- I I/22l4O 	dated 

26,05 .04 issued a lono 115 t cii transfer and posting 

TTOLCLJ 
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heebv 1$ Junior Ençinee 	re tra n S 1 erred f ru 	NE 

egion to QU L of NE r eqion on r-obtion bsis and 9 

nurnher; of Junior Encirieer$ are pc 't ed f torn ou tide of 

the NE • region to the NE ro :ion but unfor Luna Lely rame 

f: tl•e Present 	)p1icari L has not been fiqL4 red :iIi t.he 

office order dated 260504, therefore it can t- iqhtiv 

be. p resumed that the cpe a f the applicant for choice 

eta Lion postinu ias neither considered for Delhi no 

for- Gur'jaha Li On a perusal of the t r a n s f e r order dated 

07. 0-6 .04 it:. r'jould be evident, that in as much as .12 

employees U'JC re conaide red for L ranf e r and poe Li nq in 

difer'en L places under the 1u risdiction of CE • S h i 1 lonq 

br... L here also name. of the applicant has not, found place 

in L....e order deLd 070604 but Sr - .,! R. Srinivasan JE 

as iiei 1 as Sr - i S., Pelaniappan were accommoda ted at 

cL,Ieati  P. Sri nivasan eas infect. ecc.ommoda ted 

I rom Shi Ilono t.o CuNahat.i even befor comp'e Lion of I 

year 5erviC.0 at Shi 1 lonq, .\hic: --I in Fac. t the ppl bent in 

his - e.preeen La Lion dated 03.04.04 pave an unmistakable 

hint end r'hich ultimately has become a stark reality. 

be U: stated that in the letter dated 2002,2004 • SE 

(Coo rd - )vj hi le Lu r ni nq dorIn the reques t f .....p resen L 

applicant for postinoat Gu&gaheti due to adminis tr - ative 

sent the. epplic,:e tiun of 2 J , E gor -  kinr. under' 

f3&R3 C, N,C 3 Shj J.. lonq for their choice station poe Li nq 

to the Under-  SaL.... e Lacy, Es. t t - VI • C. N. C • Net Delhi - IL 

-is submi L.ted the L ou L. of the trjo names 	t cy SE 

(Coor -d, ), Sri M,K. Roy, JE 	es transferred at hIs 

choice station postin V ide order dated 2605,2004 hut 

- 



unfortufte1y 	ca:e o th e prL.en L appi icnt. via, s not 

cor.iderEd for i•d 
	C:hQiC3 st.a Liori posLinc nel tir by CE 

: by U nde r Sc. o re La ry du e to Oifl€ u n k no n reaso i'  

.;ppear from ti i' order da ted 26 . 0% . 2004 that 4 pot s of 

SE In the NE region have been left vacant for 

fac:i Ii tat ing the CE. Shi 1 long to accommoda La. the 

present applicant to his choice a tation of p05 Li nc; 

cD ngs I:. 0 the rs 

Therefore 	it appears 	the L. 	the case of 	the 

applicant for posting either a: Gu'.ahat.i or at Del hi 

in the light of tIie Govt. of India's instruotio nda ted 

12.06. 1997 has bean rjec ted in a very aysteiria tic and 

'e1 1 planned manner at the instance of local 

adstration at. Gui,ahati arid by Sri So re;h Che ndra. 

Sops. r in tendeni:. Ençji near(Coo rd, I. n the fec La a n d 

ci rooms Lances staled above the respondent Nas 3 and 6 

in fact restra med the applicant and his application 

for consideration of his gas ting at Gu..iahat:.i t,%jas made 

ii....£ ruc't.ous in a very sys Lame tic manner and so far,  the 

applicant came Lu learn that there was no scope or 

occasion on the part of t:.he Chief Engineer to consider 

hs case f evou i bly as berausa ci rooms tancas tas 

created ins such a manner. On a mare perusal of the. 

records of t:.ranafer and posting it appears that Junior 

nv rr rs ccmi nq f ram ou La ide the NE region are alecys 

bless. ad i th the pos L...ng at ther' at Gueahati or Shi I long 

or in the u .... f ice situated at the soft zone and as a 

result the applicant is being deprived of his posting 

. Gujhti or Delhi in total viola Lion of the 

QAQJQQ 
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1. 	t iU0 1: 1 Ofl COfl t 1 fl8c1  I. fl i:.he Govt . Meo ra ndum d ted 

12. 06.1997. I t. I e eubmi. I:. Led the I:. 4 	cs Le of Ju nb r 

Enqiieer were aveiih1e el;. t;.he r 1evn L poin t of time 

'hen t:he app1icrt eubiiii LLed his repre e.ncetion Icr 

ccm • sione te. pee Li a t ui,raha L I . Eu L. ci I thcse pcs 

iere filled up by the Jr. Bug mae rs ork.ing Iron 

outs ide the HE u eqion by the respondents bu t. the case 

of the appl loan t is excluded from such c:onside re t i o n 

eve i though epplicen t has acquired a valuable and legal 

riqnt for his posting at Guaha ti in the 1 icth t cyl the 

inst u uc tion con tel. ned in 0. Ni dated 12.06. 1997 

it is submitted that M & 	, Dire tor 	CNC, 

Guvehat. 	vide his letter bearing No. CNC/DMG/Camp 

Shi I long, dated 15 .06.2004 reaues ted the CE BEE • CNC. 

J 1 long that Junior Engineer vho is having full tenure 

or bet te r • a Junior Engineer o r iqi nal ly beongi to 

NLE. Region 'iho shall not kp  generally,  interested for 

transfer outside the reolon ,, may pleas a be considered 

'for at Gu'.tuati in the int.eres t of eo rk, The 

Dractor. M & ( Directorate referring the transfer and 

posting of Sri R. Srinivasa ..., JE, also stated in his 

let 'Ga r dated 1S.0$. 2004 thai:. po ..ti eq for. short tenure 

creates loi:.s of problem in continuity of orks 

Therefore it is quite clear from the letter dated 

.15.06., 04 that the case of the p resent applicant, is '11 t 

to be considered for transfer and pu..sti. np a I:. Gueahati 

It is further submitted that theu.. a is a p o s t of 

juor B ngineer, Which has bee. ..i lying .iacarit at Sonapur 
..................................... 

GDS& ND Si ta ur...oar" adminis trative control of E;x:ecu tive 
.................................................... 

I 
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I 

Enineer 	MBD, 	CC, 	Gu!,'jehati The: 	pussihil jt1es 	of 

vccommode Li no 	the. 	p resent 	appi icant 	ha; 	not 	been 

e:p]..o red 	in 	order 	to chvia Le. 	the 	he rdship 	of 	the 

aPPI ic:ent 

In 	the 	compelling ci rcumstence 	as 	a ta ad 	above 

the. 	applicant 	f i ndi nc; no 	o the r 	al te rnet.ive 	hu t 	to 

approach 	this Hon ble 	Tribunal praying 	for 	a 	direction 

upon 	the 	responden La for 	considera Lion 	of 	posting 

-' 	 ..... 

Ut 	PLt 	L 	UI 	ii t 	0 
.. 	 1 	1. 	 . 	 .. 	 . 	 .. 	

. 

LC±1U 	10 	LarIu 	rfl 	J'L 	U! 

Thdi a 	!1183 ITI jriHum 	dated 	12 	06 	1997. 

Copies 	of 	1c. he 0M dated 	12,06,97 and 	office cider 

dal::.ed 	26.05.. 04 	are enclosed hereto for 	Jy 	perusal 

of 	the. 	Hon ble Tribunal 	.s 

respecti\/elY 

l2 That. 	i I 	is 	a 	f i 	case v.here 	the 	Hon hie 	Tribunal 	may 

as 	necessary Ord3t'/di rec Lion Upon 	the 	re,sponde.n La for 

: ori a..idere tion 	of 	hi Li nq 	in 	his 	choice 	places 	in 

the 	terms of 	the op Lion aubmi tt.ed before the authority. 

4.13 That this aippi ice tion is made hone lids and fur the 

cause ofua tics., 

5- 

For that, the er)plir:an 	5, 5CUi red a .. luable. and 

legal r 	h! t for 	. ting ci t. 	 NevJ Delhi 

in terms cf the instructions contained in Govt 	of 

india 	0. M ha ted 12.0 	976.. 19 	especially in vie 0f the 

aa~c~l 

ILI 
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IL 

fact thai:. the applicant:. has already completed his 

tenure at Dudr'roi 

For the t • the mife of the epplic:ni:. is also a Central 

Govt., 	employee. ear kl nq a L. Gutaha Li in the. Poe tel 

d'tneiL uer' the Senior Super"intendent 	Gueaheti 

Division.  

For that., the only daughter" of the applicant. studying 

in C1a55 VII I in an English Medium School under' 06SF 

cou rsr but at Dud no i no F ng us h med i urn school u nde r 

0856 is aval labia. As such it is difficul t to slif t the 

daughter cr1 th ,  . appi ican L..t Dudnol 

or tha:., son of the applicant is s i:.aying a Ni.ee Lie1 ni 

J ía r iroeecu Li nq highe r a tudy in Comma rca C ...  ream • as 

such pOSt.i nO of ......a applicant is necessary el the r a t 

Guiaha Li or at. Del hi for proper qu i.dnce of the 

children and also for reduction of e><cendlt.ure of three 

as tab lie hrne n 'La r'aqu i red' be ma i" La i ned by U. 

ant. 

For' that, the respondent Nos. 3, 4 and 6 have no 

urisdiction as per lam to mi Lhhold or return the 

representation 	
the same is addressed to the Chief 

Engineer. Shillong for consideration 	of 	. 

on 	compass i aria La n rou rid. i n La rms 	of 	i nat:. ruc t. ion 

contained 	in 	0. M dated 	12,06, 1997 	issued 	by 	the 	Govt.. 

of India. 

ckew\ 	
tOj.QQ 
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6 For 	thaL..., 	IL 	is obiiqat.ory 	on 	the part 	of 	the 

1 	re:)cr'id-  an 	to 	fol 1 o 	and 	enfo rce 	the 	mardato ry 

inst. ruc_•'  t1onsa S LJed by 	t:.he Gu . 	c 1 	I rdi 

. 	pitjn c 	I:h • husband al nd wife is corcerned 	. . 

7 For the t • thie rae pondents cannot beal loaed to avoid 

the implement a Lion of the Govt, of India a Memorandum 

dated 12,06, 1997 on the pretext of technical pleas or 

on the allened ground of administra tive reason. 

58 For 	thdt. 	as 	per - 	relevant. 	circular of DOPT 	the 

respondents L.'nion of India are duty bound to consider 

1 	end dispose of the representalion c fthe applicant 

-ithin 	30 	days 	of 	the 	receipt 	of 	the 	said 

repesentetj on, 

L9 For that, the case of the applicant f o r bosting at 

Gu ia hal: i has been re ec ted I. n a moe t mechanIcal manna 

on the ellered ground of 	adminis tra Live reasons 

'ri thou t sped i F y i nc:  any bone I ide reason, 

,10 For that the \Iord 	edministra Live reasons 	has been 

used in the ins tan t case of the applicant b 

respondent NOs.. 3 • 4 and 6 for r - eec tion of the claim 

•  of l.he applicant for posting at Gurahati with a 

male fide inten Lion, as such the saId respondents is 

do ty bound Co disclose before the A dminis tra Live 

ribunal the 	administrative reasons 	for vihich the 

1 	claIm of the appl ican I; for Guiaha Li is rejec Led. 

(9Ov 
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ii F: r-  • that... 13 h r 	F. . 	' rI ni','a 	JE has beeji a,CCOmmOc"ated 	- .- - 

iith the fsvour of Lransf 	aL Gu'jahati vi I n he has 	- 

4 	dEr a d I _ 	hft one y ,  a t 	Cflr 	3 a t 	ion 	Thc 

. '- UE -- L of the. 	.1 i c a n t 	or postirig,  a L. Gãat.i has- 	- • 

. 	•k)e± •Lhro'. nt a 	ird on 	.: pretext of 	adrr i nitrative 	- - -. 

the eaon and t. he Cir- cum.tnce tnder, 

R. Sri nivasan. JE has been a000mmodted - -tGuvjahatl - -. 

re propei -  jUS tfioaLion. 
 

12 F o r tha t uñc. ap p 1 L a n 	 acquired a va lUi e a fl J 

r inlib 	lOt 	CUIi iLr 3t!n of 	h 	o' 	ionte 

tnc t t Ctnh aL 	r, Lt n 	of the 'o 	ot 

dated 12.061997,  

13 For that., t h e case of t 	 - e appiin 	ic tmI 

(OO1j( 	IOH on flt lut It\, bi s. Iii Lfh L ±iht ol Lh 

inh L4 L3ofl LUMLa LH20 iJi the OO v L. oF India E 0 M daied 

Ot 19%2 

DtaJf_rsDedies exhauste& 	 -. 

F.K[ LC 	rpict 	 he 	 au 	the 

remedies 	avai. labia 	to 	him 	a;ld - there is 	no 	other - 

J e r n a t 	a nd CiCL1UL!S 	t"effiedy 	Lh n Lu 	lite 	L}. 

app ]iLc 	 ri.  

1atters not previousi, filed or [pendinct with any other 

Court. - 	- 	 - 	- 	 -- 

lie tpr4l j tan' fiurLher dcc e t e 	Lh L ho ad no Li o r o vlu u I / 

filed arty 	ppiic:aLion 	Nr:iL:. eL.ti 	or Suit before any - 

tour L 	ny other 	ihu 	L 	0F c4fl y 0 Lhi 	nch 0 

 

-- I 
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H..  

iJ un 	1 	L 	 ui ii 	he 	h L L 	m L 	c 	o 	L 	I 	i 
nor 	such 	pplicao 	hint', Petition 	or" 	SLit 	j' 
pendjn 	befc;', ray 	of 	three. 

Pelf() souqft 

Under 	the 	L _L 	nU 	CJcuinla, n 	s 	S,L,ad 	abovE , Lhe 
appi ican:. 	humbly 	prays 	Hat 	YOU r Lo r'dships 	be 	pleased 	to 

.Lj 	
pl 	 call 	for the 	record 	bf'h- 	case 

nut 	ca 	LH 	the 	res p or Id 	n o 	s ho 	c 	 a 
'hy 	the 	relj'ef(s 	sought 	for" 	in fhi 	app1ic 	Lion 	shall. 

not 	be 	ore nted 	and 	on 	perusal 	of the 	r e,  c o r d 	and 	a'F ten. 
in 	Lh 	Li 	On 	Lh 	uc c 	uc 	L 	m 

shor'i 	he 	pleesed 	to 	grant 	'the 	foi. lOiI ng 	rel 'i ef( a) 

That-'Lh 
, Hon ble Tribunal b re pleased f'J 	1 rect the.  

i'ear)onden 	to consider the case of 	app:a icant f c", r 

her' at GuahaLV on compa"inn;Le ground on 

pr i o ii 	
. er 	r uch un oh i nad nn ü v L 

India 5 0.M dated 12,06,. 1997 and Fu rt.her be lea:p.dtn 

di rect the r-esponc"t s to revie(j the axis tin:'i transfer-

and post1p' order - s issued recently in C. hi C  
cadre cf Junior Enineer - . 	 are 	t :to be 

8L 2 Cot of the appijca'tjor 	. 	 . 	

., 

S 
	

trn/ other ieIi.bf(s) 'to vjhjcjh .'H' 	.:pplioent jJ. entitled 	. 

asthe. HonbIe Tribunal may CEi'fl fit and procer- .  

9 
	

Jntri.n nader p,rgypJ for, 

'riu~ la- I 
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During perdenc':' of this applic..:t]on, 	ths applicant 

rlys for the lol loI nI:. relief 

4.1 That the HonTP, T.r ihunal be pleased to observe that 

Hr.flCy of this applic:tion shall not he a her for the 

.spor dents to consider the t rena be r and posting o I the 

applicant at his place of choice i e. at Guueha ti 

I
1 10-  

This applicatIon is filed through Advocates, 

11. Particulars of the iPO.. 

j 	P. U. NU. 	 j. j 
i) Date of Issue 

J]i ) Issuec 1(0111 e 	(f ? 
iv) 	..Javakie at 

ao Go-' 

1 12. List of enclosures 

As given in the index, 

4J&7 



-e 

21 

/ 	VERFCATON 

I. Srri Srja3dn Bhattachar;ee S/a Late. Nipenra KLrmar 

She t Larha rjee. sued about 50 years • rae ident. of Lachi t 

Naga', 	Gu'ahati7 	presently 	ktorkinq 	ad 	Junior 

Enq,i near • C. W. C., CCC 	hID Site. Dudnoi. Die. t - Goalpara 

under' the dministrative control of E><eutive E-nqineer. 

MED. do hereby -  verify I  that the statemnts made 

in i:d. - ap -r 1 to 4 a n d $ to 12 are true to my 	- 

kr''o'ledqe and those made 1 n Paragraph 5 are true to 'Y 

leal advoe and I i'ie not. supp reseed any material 

(nd I sin this verification on this the 16F n  day of 

• 	June. 2004. 

Al 

i 
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~Y 
Date 

itLi.t?f 	:ic:I:ir?r 
Cer t ra 1 Wa ter Criin:ni si. on 
f'rth,r)1r & Eirak Das.ir 
i.:hi. ii c:r q - 

Thro 
	

The Ergjer Channel 

E;ub' 
	

Prayer for transfer to Guwahati 

I have the honour to sLlbm:tt the -fo:I. :Lrw.irçj few lines for your kind 

consideration and sympathei:ic action 

• That S.r • in terns of Iransfer order Issued vid your Letter NO 
1 /4(F) /21-1-ED/14i 1-1439 dt. 22-704--02 with the post.inq 	at 

D u d h n o site unrJer M}f.) Guwaha ti I was re.l ieved rom 

HOCq CWC. GUwEihati on 31-05-2032 and joined at J)udhnoi site 

accordinqiy. 

That Sir e  my wife is a Central Govt. empioyee serv.iriq in Fostal 

D e p t t at Guwahati. My only son is student of Crimmerce Stream of 

C EE3E presently at XII Class. My only iiauqhter is aJ,so of CE(SE 

st..iderit of class Vi. 

That Si. r 	I tried my best to aic:omn'ioc.1ate y fami. 1 y members at 

Duclhrpoi accorrliricj to their r,oritia .1 avocation £u t. there .i. s no C:tSE 

af fl hated EdLrcati.ora.l I nsti. tution at DLidhnfl,i., for wh:.ich my wife 

i: c::'u I d nCt apply for her trEr,sfer to Dud hnoi 

ihat. Sir, my wi fe is a diabetic pa tient and she cannot withstand 
• exertion and labour in tak.inq care of our chiidren . She feel S 

total .ly exhausted after -  d.ischarqi.ncj her duties in the Post 
Office. .1 extremely feel both f o r my children and wife & Sofriet.iml? 

I curse myself because of my failure to Justice to all of them 

ar,d it tends to di,sturbe my memtal eciul I ibriun 

That: 	Si. r 	due to non ava.i. I abi I ty of any opportunity 	of 
a cc cimmcda ti nn my f am I I y members at Dud hnoi ac L: ord .inq to thei r 

noriria 1, avocat.i.on I am now compel led to pray to your honour to 

kindly arrariqe. my  transfer to GuwEihat.i. at my own cost for t h e 
sake of ec:Iuc:ation / wel fare of my childrEn and a.l so to bestow 
proper attEr,t3.or) and care on my wi. fe anØ for this act of your 

kindness .1 shall remain even qrateful to YOU 

Yours fai t f% 'ly, 

~oA S. YA 
Jr E,ILJ iis er 	I ) 1 

Dudtirioi Site 

Gç) 	 . 	 • 
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To 

The (.h id Eiigi icci, 
Cciitial WItCt Collifilissioll, 

Ii rail rilaptitra & Bai'ak Basin, 
Shillong-793006. 

Axo' 

(iliiougli Proper Cliwincl) 

Sub:- Pwftiina lör indicating Choice station for (rallsier on tutu, 

I am subni iuing lici cwuh the rcqu ISI (C iiilot ination in pi esci ibed pi oforma on 
the above subject with the following few lines for your kind consideration and 
favourable action. 

That sir, on being relieved from I IOC, CWC, Guwaliati on 31-5-2002, 1 joined 
at Dudlinoi site under M.U.Dvisioii, CWC, Guwahatividc trthsftr, order 
No.h/4(F)12001 - 1313D/l41 1-1439 d(d.22.42002 issued from your goodsähf. 

'Iliat sir, my transfer front Gu-waimli to I)udliiioi lIis caused lot of hiaidsfuip lot 
the liiii ly iiicmbcrs and I am Ibiced by the cilculnsaiices to Iliaiiiiain triple 
csablishiiicnt viz; (i) one tr my SOn at New 1)chhii Rr studying in cOininei:cc sticani 
(ii)- aiiohcr. Fur Guwahati For my wile and daughter (iii) aiid another at Dudlinoi tbr 
sell. 	 S  

That sir, my wife is working iii postal depai -tincn at Guwaliati and my 
daughter is a student of class VII of CUSE school at Guwahati. I COLIId not shifl lily 
family to Dudhnoi due to lack of scjiool fauhitiLs of CI3SL slatidaid at Dudlinot 
Morcovcr, my wife being a diabetic patiet it rcquiics constant checkup and medication. 
there is no adequate üiciiity for 11cr t rca t nien t at Dudhinoi. I have Well put to a 
disadvantageous position so far Family welftrc is concerned, 

'l'liat sir, distressed family condition has already been brought to your kind 
notice vide my representation dated 20-2-2003 but as ill luck would have it, my 
grievances reittaitied uiediessed. 

In view of the position cxplaiiicd above I may kindly be trarisfermed back to 
Guwahati to obviate the hardship on account of children's education and tict1inemit of 
lily.  wife. II' it is not possible tlieii I may be transferred to 1)ehlii, so that I can look afler 
lily Soil  at Delhi and to eFfect mivaxiimimii IR)SSit)IC icdtic(ioii of cstabhishiitemit COSt i.e. 
uiotit lhimcc cstabhishii,icii(s to two cstubhishiiiucti(s. For thi is act of -kindness, I shall 
icmiiaimi cvdt' grateful to your beit ign sd I - 13 

''OtliS hiithlil I)', 

(S WA PAN 131 IA'l"l ACI IARJ EE ) 
JUNIOR IINGhNEIIR(C) 

Emicl:-As slated-above. 



IIIt 

PF, I Z  F O  P N I A FO R I N DICiVI'ING CI R) ICE SFA'F!UN/ iXVN )R 

iArJEI 	NitiJtN. 

• 1. N une 	
Svapau BliiWichaiec 	. 

Designation 	 Jr. Engineer (c) 

J)ate of ii1h 	 17-UI-I 954 

Dale of joitihig in Service in CWC 	03-11-19.77 

Date of SiperaimuatiO1i 	 31-01 -2() 14 

Dcélarcd I!oiiic i'own 	 . 	Dliaiinanagar, North Tiiinhra, 1'lUPURA. 

Place of prc ut posting since•. 	Dliudnai GDS & WQ Site, 01-062UQ2 

when posted. 
S. Details of previous posting since apponituiclit in CWC : 

-..-...-........-- 	
-.-. .,.- ..... --- --.- 

Post held 	Outed Place 	 Period of stay 	RcmarIs 

& Rcgion 
From 	 Io 

...•• .... •...•. ..__•.. ... .•....
..• ..• . 

Supervisio&-( 	MUD/HOC! 
Jr. Engineer (c)- . Bark Divnl hoc 	03-11-1977 	05-01-1994 

Guw,ahati. 

Jr Dngincer() 	(2) IJI3D/UUSDI CWC 	15-03-194 	U2-0-1996 

Dibrugarh 

Jr ngincci () 	(3) hOC, cuwaLiati 	08-04-1996 	1-05 200 

Jr Engineer (c) 	(4) MI3SD- Dudhnai 	01-06-2002 	till date 

9 Choice St itwu / Region 	 1 (juwihatt/ B&u13,Cwc,sllIlIonI; 
2. Delhi 
J. 

(Choice of station will be considered as fir as possible subject adiniiiistratiVC 
requirement / exigencieS and provisions of transirpoliCY). 
10 Any s1)euflc infoi inatiun winch 	 1 iansti to Guwaliati sought to 

the official wishes to furnish. 	. 	obviate the hardship by mc and my family 
inbct I 1i faLl and position mc 	 dIL 

e\p!aiilCd in my i epi Lscntaioli 

Plac 	

/ 	. 

- 	 t\ C J 	
tn i1 

..... .......•, 	
. 	 . 	\.. 

1)'itc- 	 C, 
 

(. 

Note:- Offlccrs in the grade of i\LE and below aic iequiicd to indicate Region nl. ihy 

will not be eo1sidcrcd for posting by 1 lqrs. '1 a ;jCCi it 	1atiu1i. 

• 	 4 



• 	 Axu-3 

i'1i.o.0364-2534424. 2232294, 253492X 

f 	 , Tel. Fax No.03642232294 

	

( 	 .• 	,. 

• 	•.' iY 
	

Government of India 	, 

ft 	 Central Wa(cr Commission 

UI 

	

- 	

i.iiinti-cci ,I.ibDuichiu iiet.ln 

	

Sub 	liTrc7til olalional iransfer 2004 05 regarding 

Ret: CWC O.M. No.A-22012/2/2003-Eslli dated 18.12.2003 

Please refer to your 0 M cited above on the above mentioned 
subject, the transfer applications of the ioliowing junior Engineers working 
under B&BB Organisation, CWC, Shillong are sent herewith in the prescribed 
prolorma (in duplicate) each for further necessary action please. Their 
requests for posting under B&BB is ndpossible due to administrative reason. 

1 .,,,,Shri S.Bhattacharjee, JE, GDS&WQ Site under MBD, CWC, Guwahali 
2. Shri M.K.Roy, JE, GDS&WQ Site under LBD, CWC, Jalpaiguri 

	

........... 
	In case their trdnsler arejcceded to, substitute will be iequired to 

relieve them. 

• 	 . 
End: As above 	' 	 (SUREHCHANDRA) 

,1' 	 • 	
" 	Superintending Engineer (Coord.) 

Under Secretary, Estt.VI, CWC, New Delhi 

	

No.1/4(E)/2003-BBB/ ''_,— 2- 	 Dated:- 

s,,. Copy for information to the Superintending Engineer, HOC, CWC, Guwahali 
with reference to his letter No.A- 1501 7/1 4(5)/EsttJll/03/354-56 dated 05.02.2004 

SUP 
14 0. CIRCLE, CWC, 

7 	
GUWAHATI-7810'4 	

. 

"°- 	°' 

 77 -&7*  

	

O.J7 Qs j, s 	 C::N\/c , 	 L14A1 '  

TA 

C, 

	

•J'ul. 	

•. 
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• 

( 	
: • 

phone: 2674267 
(0361)2674267 

1ina1ltrnbdcWdifY. Corn 

N.D/Gq/Yi1 cfle1;ufl!/2004/ 	1ç 1 
Gverruwnt of India 

Centr:il Water Ccnrniseicfl 
Middle t3rahmaputra Divisicn 

Cctpiex, 
Behind Adabari Bus Oland 
P.O. Guwhati UniversitY, 
Cuwahati-781014 (Asrarn) 

D3ted:Z1ifB? 2004.  

Cop,,tO:- 

The Asstt.ineer, N.B.ub-divi6iofl, cic, Guwahati for infoiatiOn 
with reference to hie. Lr,No.MBSD/CQWP167/2 004/32 33 dt. 8/01/2004. 

I I-  91r-- 

( A.K.SRIVASTAVA ) 
FYFCIJTIVE q 

No 

S5 

• 	A 

&4>c (Cc 
Ac,i:AaI1 L 	n•' r 

MB. SubDivson, C.W.C. 

Mabari, Guwahat-14 
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2-1 
Tel No 0364 2334424 2232294 2534928 

Tel Fax 0364 2232294 

	

7 	 No. 1/4(F)/2003-BBB/VOI-11/ 
Governmnt of India 

Central Water Commission 
Office of the Chief Engineer. 

Bralimaput.ra& Barak Basin Organisation 

• 	
Maranaltia' Po'bkseh 
P.O. RynjatL-;  

• 	 Shlllong-793 006: 
e mail cebbb@SaiiCharflet in 

• 	 Dated 
• 	 Office Order 	 . 	. 	. 

In Pursuance of CWCs 0.0. No. 20/1/2004Estt.Vl doled 26'. May 2004,. the 
following Junior Engineers are hereby reposted to the places shown against their name 

ith in- mediaie effect in public interest:  

Name of JEs Present Posting 	I Reposted to 	- Remarks. 

;

SIL 
No.. S/Shri 	. 

2 3 
.• 

4 
.. 

1 
 N. Somarajon SWRD, CWC, Meghna Circle. . :AgaiilSt Shri Ramesh 

Cochin CWC, Silchar Chdndra 

 S. Palaniopp'an SRDImbOtOre' MBD, CWC, AgJi.nslhriG.C. Dos 

Guwahati  

N. Thyagorajan ND, CWC. 0/0 the Chief, Against Shri R. 
 

Chennai Engineer, B&13B, Srinivosan 

 IJ.R. Madan RD Dte., CWC. NEID-Ill (HO) 	•. Against ShriS.A. Azad 

V.K. Mishra 
New Delhi. 	. CWC. ,Uanagar .. . .: . 	 .. 

 MGD-lL CWC. PPSD (Hqs.) . Against Shti A.K. 

Varanasi . Nalbari under 'Srivastava 
MBD. Guwahati  

R.P. Singh MGD-lll, Varanosi Jang Site 	NEISD) .  •Adinst Shri D.P.N. 
 

under NEIb-fil, 	. Upadhyay 
ltandga 	.• :.:. 

N Haroli CD CWC Jaipur KISD Chapakowa Againsi Shri Rishi Pal 
7 

under NEID-lIl. • 

tgOr 	. . 

 R.C. Gupta MGD-ll,CWC. Mynidu Sub- 	•' Against Shri R.B. 

Lucknow. division Sharma 
(HQ)Tramblong, 

• Meghalaya 
(NEID-LCWC, 
Silchar  

 H.C. Mishra 
________ 
LYD, CWC. Agra Myenldu Project Against Shr 

Site Dam Site Gopinathan. 
S (HO), Meghalaya . 

under NEID-l. 
S 

•. 

• •_ Silchar  

I .  

(,,hI.. 2. 



the Following Junior Engineers unde( lhis.Organizalion are cilso herby transferred 
with imaiediale effect in public interest/own cost. 

'1 2 3 4 5. 
 G.C. Dos MBD, CWC, KISD, CWC, Against Shri P.C. Roy 

Guwahali Chapakhowa 
 P.C. Roy KISD, CWC, LBD, CWC, Against Shri I. 

_Cjiapakhowa Jalpuri (Hg) Bhdwrnick 
P.K. Dos Cdhowaghat Ghugurnari Site Against Shri M.K. Roy 

Site under UBD under LBD, 

"-.-..-..-. ..-."..,"-.-...'--........- ____ 

4. L.l 1. Singh I3SD, CWC, Silchar Chowngle Site AgOinsi Shri S.C. 
under MBD 	. under NEID-ll Sharmd 

5. S.C. Sharmó Chowngte Site B&BB, CWC, Against Shri S.C. 
under NEID-ll Shiltong 	. Sachdeva (Hqs.)(own 

cost)  

6. R. Srinivasan 	. B&BB. CWC, M&A Die., CWC, Against Shri G. 
Shillong 	. . Muthaiyan(pwn cost) 

7. Rarnesh C,handra . Meghna Circle. MSD-lll (HG). Against Shri M.K. 
(HO) CWC, CWC, Silchar Debhalh 
Silchar  

8. M.K. Debnalh MSD-llI (HQ) MISD-lll, CWC, Aginst Shri T. 
Silchar 	•. Silcar (HQ) 	. Gnanasigamany 

9. G. Bhaltacharjee GDS, Anipur Tuirial GD Site 
under. MD, Sitchar under MD Silchar  

10. Nand Kishor,  Chompoi Site NEID-1 (HQ).CWC, Against Shri Rajesh 

.h9i..._2!'_ ........ 
Rajesh Kurna NEIDl (HG). Myntudu HE., Against E-xiling 

Silchar 	. Project with HQs. vacancy 
at Dam Axis 
Under NElDl, 
Sitchar  

12. 	. Nabendu De Tuirini Site (NEID-Il) MHISD (Hq),. 
. Serchhip (NEID-Il) . 

This issues with the approval of the Chief Engineer (B&BB). CWC, Shillong 

(StJ.RE13HCHAN.DRA) 
Superintending Engineer (Coord) 

Copy to:- 	 . 	 . 	.. 

The Pay & Accounts Officer, CWC. New Delhi 
The Under Secretary (Estt. VI). CWC, New Delhi. 
The Chief Engineer, C&SRO. Coimbatore 	 . 
The Superintending Engineer, NEIC, CWC, Shillong. 
The Superintending Engineer. 'Meghna. Circle, CWC, Silchar. 
The Superintending Engineer, HOC, CWC, Guwohati. 
The Direó for, M&A, CWC, Guwahati. 
The Director, RD Dte., CWC, New Delhi. 	 . 	 . . 
The Executive Engineer, SWRD, Cochin/SRD, Coimbatpre/HD, Chennai/MGD-ll. 
Lucknow/MGD-IU, Varanasi/CD, Jaipur/LYD. Agra/tAD, Guwahali/LB, 

Jalpaiguri/NEID-1, Silchar./N'EID-Il, Aizöwl/NEID-Ill. ltañagar/MD, Silchdr 

10, The Persons Concerned (21 copies) 
11. Office Order File. 	 . 



, 	/ Axu * EI
:- 5- 

V 
\/ The Chief Engineer, 

Central Water Commission, 
Brahmaputra & Barak Basin, 
Shullong-793006. (Through Proper Channel) 

Dudhnai, the 8th April 2004 
9c0 

Sub :- Annual rotational transfer-option of choice station there of. 

Ref: CE! B & BB/ Shillong's letter No. 1/4 (E) 2003-BBB/ 823 -24 20.2.04 
endorsed by the AE/MBSDICWC/Guwahati's dt. 29.3 .2004.letter No. 
MI3SD/ Gaul PF 167/04/3 54. 

Sir, 	
/ 

I have the honour to submit the following few lines for your kind 
consideration and sympathetic action:- 

That Sir, I had earlier prayed for my transfer to your goodseif from 
Dudhnai site to' Guwahati under my letter dt. 20.2.2003 (copy enclosed) on 
own interest due to compelling reason. But as ill luck would have it, the,. 
authority did not confer me any benediction impelled by sympathetic 
consideration. 

That Sir, later when the option was called for "choice station" on 
"Annual rotational transfer", I opted for Guwahati being the first preference 
and l)clhi the next only, duly ii lcd in the prcscribd profoima with a 
covering letter of prayer dE. 06.1 .04 (photo COPY enclosed) narrating specific 
basic familial problem that left me in the lurch. 

That Sir, SE (co-ord.) /CWC/ B&13B Sliillong letter's No: 1/4(E) / 
2003-BBB/ 823-24 dt. 20.2.04 endorsed to me by. AE/ MBSE/ CWC/ 
Guwahati's vide No. MBSD/ PF- 167/04/354 dt. 29.3.04 under reference 
conveys that request f& posting under B & BB is not possible due to 
"administrative reason", which has left me to a feelings of acute 
disappointment and driven me to frustration and desperation. 

That Sir, the possibilities of transfer was ruled out on wide and magic 
term viz. "the administrative reason". Obviously 1 have been left in a state of 
groping in the darkness, what actually should it be. It sounds that as if! have 
been transferred to Dudhnai by way of disciplinary action. 1-lowever, it 
appears to me that the concerned authorities have issued the latter under 
reference without weighing the most genuine problems of mine. To 
substantiate, it may be mentioned that when I had earlier prayed for transfer 
to Guwaliati from Dudhnai on 20.2.03 on own interest, four posts either 
vacant or were going to fall vacant which were filled up subsequently by 
transfer as follows:- 

(i) 	2(two) 	By incumbents on transfer from outside NE region. 
(S/Sree C.P.Gaur, JE & K. G. Mohan Rao, JE) 

By incumbents on transfer from within NE region. 
1. Sri. Shri. Sukhdcv Singli, JE who actually hails 
From outside NE region and was posted at Guwahati 
since 1996 was transferred from Guwahati to Aizwal 
in May 2002, on his request in public interest and 
i inuiediatcly again transferred back to Guwahati 
after near about' one year in 2003. 

(ii) 2(two) 



- 30 - 	 ___________ 

•0 	 1$ 
(2) 

2. Shri. G. Muthiyan JE (c).who was posted to 
Aizwal on transfer from outide NE region, in 2002, 
was again transferred to Guwahati after about 
one year of service at Aizwal in 2003. it is to be 
brought to your kind notice that my prayer for transfer 
to Guwahat i was not considered Ilivourably at that time 
though there was serious dislocation in my family 
set up but none of the above two officials were having 
such besetting problems like me and their spouses were 
not government employees. 

Even now when SE (co-ord.), vide this letter, referred to above has 
stated that my posting under B&BB is not possible but one post due to 
impending transfer of Shri. C. Muthaiyan, JE, who has already applied 
for posting to Chcnnai due to completion of his tenure posting of two years 

in NE region is going to fall vacant. 
There is a floating rumour that "some one" who hails from outside 

NE region and is.now serving in the NE region, is likely to be posted at l ,  

Guwahati vice Shri Muthaiyan nnd if my understanding iiiatches the 

whispering, it would likely to give rise to an affirmative feeling to the fact 
that so called "administrative reason" is only applical.Lc tothose who hail 

originally from NE region only. it also, gives rise to the feeling that 
similarly situated persons are not similarly treated. 

Seemingly, it sets a precedent that incumbents from outside NE region 
get preference of further transfer to suit themselves on within NE region in 
their short tenure period, whereas, the incumbent with genuine problem do 
not get any preference in posting at choice place even after completion of 25 
years(twenty five) of service. 

Under the circumstances narrated above, 1 pray to your honour to look 
into my case of posting at Guwahati the first "choice station" vice Shri. 
Muthaiyan, on his transfer from NE region and for which act of your 
kindness, 1 shall remain ever grateful to your benign self. 

in this connection, a circular from government of India No. 
2 8034/2/97-Estt.(A) dated 12/6/1997, which. prescribes for posting husband 
and wife at the same station is enclosed for ready reference. 

Yours faithfully 

• 	
- d 9 2,0 

End. : As stated above. 	 (S. Bhattaclmtce) 
Junior Engineer, 

• 	 Dudhnai. 



Vt. 

Phone : 2674267 

Fax 	(0361) 2674267 

Ema.tl : mbdcwcsify.00m. 

V 	 V 

/ 

o:r 1PP/Cm3tnic_fletur,/2oo4/2 	iE 
Cavernjneiit of India 	 V 

Central Water Commission 
FUdd 1 e Bruhmaput ru Div 1 1 (>1) 

ewe Complex, PelLind 
V 

V 	 Acluburi BuS Stund, 
POt Cuwahati University, 
Guwoljutj -. 	014 (Assain) 

DatP(1 i;i2''/d,p 1 ii, 

To 
\/he AsU1tunt Engineer, 

]¼iBF3ub.djvisjcrj cic, 
hat11 014 	 V 

subject 	flearding annual rotational transfer - option of 
C1'C)ICC otation - there of, 

Reference t Your letter No. rIBrn/cau/Pi67/2oo4/4ol dtCI. 12/04/2004. 

P1ese i'efer to your letter cited above, the Self explanatory 
reprsentatjon dated 00th April, 2004 of Shri Swopon Bhattacharjee, J.E. 
cannot be forwarclec to the hi&ier authority as the request is based on 
assumption 013 per pura-.2..ofp6Ce_2 (I4urke(1 as 'B') 

The Official may he directed to sutnit a i.mp1e .request for 
reconsiderijig his posting at Guwahut- 1 or elsew)ere. 

Representatj o  of Shri Bhattacharjee, J.P. is returned herewith 
(in or11rrnl with enclosures), 

Encic : AS above 

( A.K..1. OStOVO 

-E 	 c%cJ%tJ  

CT /151)/ç4fV) 
AsSSt01t 

Engiliver  

M.t. Sth=0V°'V c.W.C. 
\dab3ri, Guwah3tl4 

13 
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j 	
O11ie of the Chief Engined 

BrahiflapUtra 	Barak Basin Oryai iisatioti 

Pohksoh 

.f 	f. 
I I 	

P.O. Ryiijih 

Shilloiiq-193 006. 
cebbbJSaflCl1lI iiet.ifl 

OA

..  

Annual rotational tiansfer-oPtioh of choice station by Shri 5.13hattacharjee 

ji
Junior Engineer - regarding 

Reference is invited to the advance copy of representation dated 08.04.200 4  

S.Bhattacharjee, Junior Engineer presently working at GOS Site, Dudhnoi under 
MBD, CWC, Guwahati endorsed to the Chief Enginer (B&BB), CWC, Shitlong regarding 
Annual rotational transfer option of choice lace. Necessary action deemed lit to stop this 
type of endorsing a copy directly to this oft ice by the officers and staff members of your 
Circle is warranted and this type of practices should not be entertained in future. Necessary 
action in this regard may please be taken up from your level under intimation to this office 

please. 

End: Copy of representation 	
(SURESHCHANDRA) 

superin(cndiflg Engineer (000rd.) 

perintendi1g Ehgineer, 1-I0C, CWC, Guwahati 

No.1I1(E)f200313BB1/1? 	
- 	 Dtl7)C1 	() 

ofe 	- 
SLIP 

.N'ç; 	rrNEtL 

14 
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• 	The Chief Enginccr 
• 	Cen(ril Water Conmiission, 

lirahmapu(ra & Barak Basin, 
Shil!ong;793006. (Through I'roper Channel) 

Dated the 7111 	2 004  

8 (Li4 
\b 

Sub :- Annual rotational transfer-option of choice station there of. 

Ref : CF/ II & 1313/ Sliiilong's kiter No. 1/4 (Ii) 2003-131313/ 823-24 dt.20.2.04 endorsed by the 
AL/MIJSD/CWC/(juwuliati" di 29 32004 ktiu No MIJSL)/ Jau/ P1 -167/04/354 

Sir, 
I have the honour to submit the following few lines for your kind sympathetic consideration 

and favourable a1ion :- 
That Sir, I prayed for my transfer, lioni Dudhnai site to Guwahati vide iiiy letter di. 20.2.2003 

(copy enclosed) on own interest due to compelling reason viz. 
My wife is a central gavE, employee - working in postal department at Guwaliati. She is a 

diabetic patient and requires constant check tip and medication, adequate facility of which is not 
availab1e at Dudlmai. My children are the students of C.B.S E. standard and such facility of 
education is also not available at Dudhnai, with the result my wish of accommodating them at 
Dudhuai was nipped in the bud. Consequently, it brought acute stress and strain on my wife to take 
ewe of my childien, parLiculai ly in educational sphue, bung exhausted aller iuidu ing full Iuigth of 
offlcil duties and thus my children were dcprivcd of P"°P'  care and atteiitiou. But my player was 
not considered. It constantly hurts my feelling. 

That sir, I oted for my transfer to Guwahati being the first preference of "choice of station" 
'n "annual rotational transfer"duly filled in the prescribed proforina with covering leUcr dt. 6.1.2004 

(copy enclosed) narrating the basic problem. 
That sir, as per SE (cO-ord.) /CWC/ B&BB Shillong letter's No: 1/4(E) /2003-RUB! 823-24 

dt. 20.2.04 endorsed to me by AE/ MUSE! CWC/ Guwahati's vide No. MBSI)/ VP- 167/04/354 dl. 
29.3.04, my posting under 13 & 1313 was turned down with the remarks that - "the posting under 13 & 

• 	BB is not possible due to administrative reason". It come tonic like a bolt from the blue. 
'I'liat sir, I again prayed to your honour vide my letter dt. 8.4.2004 for kind consideration of 

my transfer to Guwahati in supersession. of prdcr communicated vide SE (co-ord.)/CWC/ B&1313 
Shillong letter's No: 1/4(E) / 2003-DUB! 823-24 dt. 20.2.04. - 

That sir, acting in obedience to the directive received hiomu Executive Engineer, CWC Ml3l), 
Guwahati vide letter No. MUI)/Gau/Ivlisc- Rcturn/2004/2365 dl. 26.4.2004,(rcceived by inc on 
1.5.2004) 1 submit this representation/ prayer a flesh for reconsideration of transfer to Guwahati, 
the first "choice station" with copies of representation made catIieon 20.2.2003 and 6.1 .200'l. 

In this connection, a copy of circular from government of India No. 28034/2/97-Estt.(A) 
• 	dated 12/6/1997, which prescribes for postin h g usband and vii 	m e at the sae station is appended 

herewith for ready reference and your kind perusal( a copy of circular enclosed). 
Under the circumstances, 1 pray to your honour to kindly consider my ãsc of transfer and 

posting at Guwahati favourable, the first choice station and for which act of your kindness, I shall 
remain ever grateful to you. 

• 	 • 	Yours litlifully 

• 	Lncl. . As sLth_d .iboVL. 	 (S JIm itUc ittcc) 

• 	 Junior Engineer, 

/ 	 "V' 	Dudhnai. 



AN !1- —1 7--:T 

• 

Cov.trnrncmt of India 
Central Woter comuiiion 

11iddle Brubmuputra Division  

Phones 2674267 	 WC, Complex, 

FAX (0C126' 	I 
426 	

Behind Adobarl Bun Stand 
' ' ' 	 P.O. Guwohati Unjvernity, 

Inuil nbthMoify. Coin 	 Guwahoti-701014 (Aeicm) 

Dteds 	20040 

To 
The Superintending thineer, 
U.O. Circle, C.W,C., 
Adabari, cuwohoti-14. 

Application for tranafer at Guwahati in. renpeot of 
Sri Swopan Lrnttaohorjoe, J.E.(C). 

• 	Sir, 
Encloeod pleonu find herewith a oelf explanatory repreeentntiofl 

dotod07/05/2004 received frc,mri wnpnn P)rnttaohorjee,.J.F.(C) at Isidlmnoi 

alto under H.D. Oub-diviBion, a4C # Cuwuhati addrooed to rfliiof Eni3inear, 

BtBBa8in, CWC, Mbillong in connection with hie transfer to Guwohati. 

If the requeut of flri lMrnttuclmrjeo, J.. is conoider, a 
aüitublo imubatituto will be required in We place.. 

If 

tholo- 	As above 	 • youre faithfully,, 
alon&With enclot3ura. 

( s14v Br v ) A.K.  
GW 

• Ctoi- 

.J) 	The Aestt.EflBlneer, ?4.D,SUb-diVibiOfl, CWC, 01wahoti-14 
for infonnatlofl with reference to his letter No.?1BaVGaU/ 
PF-167/2004/525 dt, 12/5/04. 

aTATA ) 

EXCUTIVE ENGI$E 

• 	 •• \7/GCi (ç 	.... 

o 

C 	 • 

	

- 	•• 	 . Avitnflt  

Sub-DVi°' (,W,C. 
Adnhri. GUWthft14 

• 	 'cr1 
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No. 28034/2i97-Estt.(A) 
Goverunient of India 

Ministry, of Pórsonuiel. Public Grievances & Pensions 

	

(Department of Personnel & Training) 	''• ' 

New Dethi. the 1' June 1997 

OFFICE MEMRORANDUM 	/ 

Sub: Posting of husband and wife at the same Station. 	. 	... 

The undersigned is directed to say that. ott 	su . the. .. bjcct mentioned (above, 

Government has issued detailed guidelines side O.M. No; 2803417186-EsU(A) 

dated 3.4.1986. The Fifth Central Pay Commission has now recommended that 

not only the existing instructions regarding the need to post husband and wife at 

the same station need to be reiterated. it has also recornlflefl(led that the scope of 

these instructions should be widened to include the provision that where pOSES at 

the appropriate level e;.ist in the organization at the same station, the husband and 

wife may invariably be posted logcthcr in order to citable them to lead a nonnal 

family life and look afler the welfare of the children, especially till the children 

are 10 years of age. 

The Government, after considering the matter, has decided to accept this 

recommendation of the Filth Central Pay Cominission. Accordingly, it is 

reiterated that all MinistriesiDepartments should strictly adhere to the guidelines 

laid downin O.M. No. 2803417/86-EstL (A) Dated 3.4.86 while deciding on the 

requests for posting of husband and wife at the same station and should ensure 

that such posting is invariably done, especially till their chuldren ate 10 years of 

are, if posts at the appropriate l U e'ust in the oiganization at the same station 

and if no administrative problems are expected to result as a consCqUCflCC. 

\ 
It is further clarified that even cases wliei'e only the wife i3 a government servant, 

the concession elaborated in para 2 of this O.M. would be admissible to the 

government servant. 



/ 
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